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PASSENGERS TAXATION ACT 1963 1 
(iii) any person responsible for the man gement of the place of 

business of such owner ; and 

(iv) the Govcrnlnent ; I 
(f) "passenger" means Any person travelling a motor vehicle but shall 

not include the driver or the conducto or any employee of the 
owner of the vehicle travelling in the b fide discharge of his 
duties in connection with the vehicle ; 

(g) "prescribed" means prescribed by rule framed under this Act ; 

(h) '[Assessing authority] means an officer appointed as such by the 
Government for purposes of this Act 

2[(hh) "Tax Recovery Officer" means Tax Ofl&er as defined 
by clause (mm) of section 2 of the Kashmir General 
Sales Tax, 1')(,2;] 

(i) 811 words arrd expressions used but defined in this Act shall 
have the same meaning as are them in the 3[J&K Motor 
Vehicles Act, Svt. 19981. 

3. Lery 01 Tux.--(I) There shall be charged and paid to the 
Government a tax on all fares in passengers carried by 
motor vehicles, at such rate not the value of the fare 
as may be notified by the to time in this behalf 
sub,ject to a maximum of case the amount of 
tax being calculated to 

Explartatiort.--When passengers arc carried a motor vehicle and no 
fare has been charged, thc tax shall be levied a paid as if such passengers 
were carried at the normal rate prevalent 

(2) Where any fare charged is a lump 
account of a season ticket or as subscripticn 
privilege, right or facility which is combined w 
bcing carried by a motor vehicle without any 
reduced chargc, the tax shall be levied on the 
or tin such amount as appcitrs to the prescrited 
equitable having regard to the fare fixed by a 
the 3[.Iamm~~ and Kashniir Motor Vehicles 

1. Substituted by Act XIX of 1981, s. 18. 
2. Clai~sc (Irh) ;~c)dcd hy ihid. 

tum paid by a person on 
or contribution for any 

th  the right of such person 
further payment or at a 

amount of such lump sum 
authority to be fair and 

competent authority under 
Act, Svt. 1Y58]. 

3. Kow Motor Vchtcles Act. 19% (Cenrral Act 59 of 1988 
4. I'roviso o~ii~ttcd I>y Act X l l l  of 1969. 

I 
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1[3-k Poymmt of tux in lump.-Notwitb- anythiag cmttw in , 

&m'3 an owner may, in lieu of tax chargeable under the Act upt ;Lo 
pay by way of composition such sum of money the lump sum as may be 
determined from time td time by the Government with referencs to the 

( 

seating capacity of Motor Vehide and notified by it : 

I Provided that #nothing contained in this section shall apply to an m e r  , 
owning more than one motor vehicle unless he exercises such +tion in 
respect of all such vehicles liable to tax. 

3-B. &ess amount of tax collected to be paid-to Gb~efnmettL-An ow~er 
who has opted or shall opt to pay the tax in lump sim and has ~cokcted 
or shall collect tax in excess of the amount payable under sub-section (1) 
.shall pay to the Government in the prescribed manner the tax colIected 
in excess.] 

I 4. Method of collection of tau.-The tax shall be 'collected by the 
owner of the motor vehicle and paid to the Government in the pres&bed 
manner. 

, ' 
7x x XJ 
5. Method of levy.-Save as otherwise provided by this Act, no 

passenger shall be allowed to travel by the-owner in a motor vehicle 
uriless he is issued a ticket in the prescribed form for the journey, denoting 
that the tax has been paid. 

6, Keeping of accounts, 3[submissh of return md arJasmentJ.1.-- 
(1) An owner may be required to keep such accounts and to subinit 
such returns at such intervals and to such authority as may be , 

prescr1W : 

4pr~vided that an owner who has opted to pay the tax in lump sum 
shall not be liable to keep accounts and to submit returns.] 

'(2) & (3) Omitted. 
1 

q(4) If the assessing authority is satisfied that the tax ba9 nd 
been CQrrecUy levied, &arged and/or paid in the prtsdxd manner 
ot the owner has failed 'to furnish the return within tk5 p r d b e d  
period, b shall after giving the owner a reasonable opportunity of , 

being dard, proceed to levy the amount of tax due and recover Ule 
same. 
1. Sections %A, 3 B  inserted by Act XIX crf 1981, s. 19. 
2. Prevh omitted &dl L 20. 
3. Substituted by ibid s. 21. 
4. PiWvis~ Pddod by ibid., s. 21. 

(2) & (3) omittCd by ibid 5. 

I 3 
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of demand issued in 

out the purposes of this 
more persons as the 

thinks fit in this behalf.] 

them under this Act. 

provided hereinafter. 

granted in the presaxbd manner to any 
prescribed authority on payment af a 2[fe 

or suspended.] 

inform the prescribed authority within thirty of his doing so, and 
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'Be may for feasatrs to be r d d e d ,  tma&*tb 
after $ving tlie owner a rea&ohabb qpmmfy ., 6 

(6) fil) Oaazhe death of an m e r  any persan to 
represeatatiw of the deocascd sbati the 
authityj of this fa& within a period of thirty days, 

(5) The '[Assessing authoriQ1 shall thereupon after due anquiry 
transfer the certificate in the & of the petson iega31y entitled 
to it. 

(7) When any owner transfers any motor veItide, the &~IB&T# '&dl 
, be Liable ta  pay tax and pen*, if any, remahhg =paid by the t ~ d e r e r  

up to the date of transfer as if he was the registered owraer, 
transferee shall not ply $he wid taotot vehicle d&wt getting 
registered or getting his registratioa wr t ikae  amended, if he is & e d y  
registered- 

10. + &Hm.-~he Govemmedt may, by general or s@af order 
and snbject to specific condition, if my; Texempt either p d y  or in 
r'ull, any person or class of persons from tBe aperatid11 of any of the 
pr*m] of th-is Act, if in its op&m such exemption vaould b;e 
w d i e n t  in the public interest. , 

11. Supply of qrne table and table of fares and @ights.--An owner sha$ 
in the prescribed manner, furnish to the l[ihssessing authorityl a table 

' 

of fares of public service vehicles, a table regulating timings of arrival 
and departure of motor vehicles and such other particulars coaneeled 
*th the business as $e l[Assesskg a d a w l  may, by order. f r w  
to time, require. 

> 

12. Yitecovery of mm of tw and a k -  demm4--(I) b y  arrears 
-of tax or penalty imposed under this Ad shall be recaverable as an 
m e w  of land revenue. 

(2) Notwithstanding anythir.g cmtained m sub-section (I), if it is 
ieported to the- 'fAssessing authority] ar an; &fcer specially mpowxed 
in this behalf by &e Commissioner that the tax is due fram an owner of 
a motar vehicle~snd he has not paid the same within & t h e  allowed to 
him in this behalf, a notice skall.be hued  $0 him in the m a e x  catsidered 
feasible by that oEcer to a p a r i  and. to show muse why the tax may not 
be realised from him. 

1. Subaitutad by Acf Mo. XIX of 1981, a 22. i 
2. ~ @ ~ ~ . ~ i % a f l % , & ~  I 

3. MazgimZhadiig sdbstxtutad by A& %e. WC df%r Z% 
- .  
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208 PASSENGERS TAXATION A I 
cause to the satisfaction of that officer had been paid, the 
officer may direct that until the tax is 
the tax is due shall not ply. '[A copy all be forwarded to 
the 2[Registering authprity] as defined 
and the said authority shall, no 
Vehicles Act, f939,] suspend the pe 
ply for the period during which the 
of tax or any other amount p 

(4) An order passed ex-parte may be set by the officer on sufficient 
cause being shown in that behalf '[within days from the receipt of 
application requesting to set aside the after such order has been 
set aside the proceedings may start officer from the stage at 
which the ex-parte proceedings were taken. 

(5) The provisions of the Code of Civil Pr dure, Svt. 1977, shall apply 
mutatis mutandis to the proceedings in respe t of service of processes on 
the assessee and the S[Assessing authority] and the ogcers specially 
empowered by the Commissioner under su -section (2) shall have the 
powers of a Civil Court in respect of the sum oning of witnesses and the 
production of documents. i 

$12-A. Interest on delay in payment of etc.--If any amount of tax, 
penalty or any other sum payable under this except the amount payable 
under this section, is not paid within the prescribed or specified in 
the notice of demand, as the case may person who is in default 
shall in addition to such tax, penalty or sum, pay interest at 2% 
per month for each month of default. 

Explanation 1.-Interest shall be charged f r full month and not for a 
part thereof. P 

Explanation 2--If tax or any other amount ayable under the Act is paid 
by cheque or draft, the date of encashment of the cheque or the draft, 
shall be treated to be the date of deposit f tax or such other sum.] t 
13. Power of entry and .inspections.--(l) 

shall cause the vehicle to stop and remain when required so to 
do by any S[Assessing authorityj in order the said authority to 
carry out any duty imposed by or under the said authority 
may also enter and travel in the motor 

(2) A person authorised under sub-sectio4 (1) shall w a r  such uniform I 
or such other distinguishing insignia as may 
1. Words ahded by Act XIX of 1981, s.23. 
2. Substituted by Act XI11 of 1984, s. 3. 
3. Now Motor Vehicles Act, 1938 (Acl No. 59 of 1938). 
4. Words inserf* by Act XIX of 1981. a 23. 
5. Substrtuted ~ b d .  

x prescribed, may enter and 
- 
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w rrrdinsrity used by a t h e  m r  for ga 
k- of his bushe85 for the p w p m  ~f 
livhahet t b  ptilvisi-sf t k  Act or amed tk-r m,beiplg - 
ampt'i with and countersip aay d w  €h w W , ~  
inspdm. 

(3) The '[Assessing authoti] may, in order to ensure that any" 
p r d o n  of this Act is not being evaded by the owner of a motor 
vehicle, inspect and, if necessary, seize the log book from the driver of such 
mdw *cle and give a .  temporary &powledpent therefor ,to t k  
d+ until the Iog book is retwnq,d to bi .  , 4'i i 

T(4) An accounts, regikters an& or&&' dbcumerrts of an oweat of a:m&tw . 

vehick shall at ' all 'rtasoilabk fini:b be open to ins@&& by ' the . 
Commissioner, assessing authotity or' any 'bthdr ~%cer  a u t h d W  by rtte 
Commissioner, in this behalf and the Commissioner, assessing authority or 
the author sign such ~icwnts ,  registers, documents and 
e k s .  

(5) If the Commissioner, assessing authority or any authbrised &cer 
has' reasons to mpect that any ownef &,a: motw vdiclq Is a@anM$q~ $0 

evade payment of tax under this Act;, t k  Cum&sM, assessing mt$mity, 
OF the author'wd officer, may, far reawns ta be s~orded,  se$ze such 
acwtints, registers or other documents of the o w r  as $may be mxwaary 
for the purpose of any proceeding under this Act and shall grant a 
receipt for khe same. The said accounts, registers and other dasuments 
shall not be retained by an officer other than the Commimionet for +a 
pcriod exceediirfg one month ~ 1 e s s  prior approval of the Cornwiener has 
W n  & a i d .  

For t b  purposes 2 sub-sections (4) a d  (51, the ~bmh@&r'i 
assessing authority or the authorised o&cer, as the case may be, '&ay eder 
any place of business of the owner of a motor vehicle.] 

14. P o w  ao seiu lkme..;(l) The '[Wssing authority] may, if he has 
reason to believe that the driver of a motor vehicle charged with any offence 
rusder tki A d  may abscond or o t h a y k ~ .  awid t k  ,sewice of summons, 
siz& my I i n c e  held by such drier and f9rwrd it to the tkwt taking 

. aognizance of the, offence. 

(2) The '[Assessing authority1 ,seizing .;d l i i w  under sub-section (I) 
shall give to the person surrendering the licence ' a  temporary 

tbrefor and such acknowledgment shall authorise the 
ntil the l i n c e  has bke4.returned to him cu the Court 

bas &herwise ordered. 

4 

! 
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15. Pmdtrction of rickets.-A 
the course of or immediately 
'[Assessing authority] the ticket, voucher 
travel. On his failure to do  ,so he would 
fare as penalty. In case of his failure to 
it shall be recoverable from the driver 
that he allowed the passenger to 
journey. 

16. Appea/s.--An appeal shall lie to  the; authority appointed 
by the Government in this behalf within the passing of any 
order appealed against ; provided that be extended for 
good cause shown t o  the appellate of the appellate 
authority shall bc final except as 

I Provided that na appeal shall be entertained such authority unless 
he is satisfied that the amount of 5[tax atiw,s~d the penalty imposed] 
has been paid : 

I Providcd fwrther that such authority if sat t an owner is unable 

~ io pay the 2[tax assessed and the penalty i may, for rcasons to 
bc ~ec&rded in wking, etltertaifi an a such Zitax and lhc 
pendtfl havhg k e n  prcicl. 

I 
. 17. Rrrv~icrrt.~.;Q) T ~ G  . . 

1 of any proceedings which are ve Dew disposed 

of by any other authority subo this Act for the 
I purptx& s f  sarisfyiqg hitn~etr propriety of such 

proceedings' or of bny w 6 r  m . $tEk ~ ~ 4 ~ 1 : s  in " 

I telation tErercte1, &; 

PtmidoB that t%e mmer 
mo~lib& Ir~jtl$ ik hie af 

f 2) No zrrdc? ~I~halt  hc: ma& .wde~ t 
section withrut giving in maw, ; ~ t  

rcasot~ltrl~lc crpywlriuniiy tg heiq heairtf. ' 

q 1 7-A. Pe*r~alfies jftttfcm?bfd.-tf any f ~ % ) n - -  

(a) to &itin -ceriir#tte of regisfration 
of the ~ct 'Nfctrc  pi,lyi"B the motor 

I .  Suhst~tutcd 17) Act XIX of 1 % l .  s. 17. 
2. Substituted tbtcl \ 10 . 
3. Scct~on J ̂ I-,\ o~scrtcd thrtl \ LX 

as required ky sccfion 9 
vehiclc ; ar  

. 9 
-' ''=' 

1 ,  
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4 (e) fails to furnish information under secti 9(5)(6), or 

(f) obstructs any officer from making 
section 13, or 

(g) contravenes any other provision of t 
thereunder or any order or +re 
provisions or rule not specifically 

shtrll be tiabte, on conviction, to a 
thousand rupees, and when the offence is 
subsequent convietion to a fine \not a d  
each day of the continuance of the offence. 

(2) No Court shall take cognizance of any e under this Act or 
the rules framed thereunder, except o f l a  
'[Assessing authority] and no Court inferior to 
of the first class shall try any such offences. 

(3) The offences spqcified in sub-sectio shall be triable 
summarily. 

19. Paver to cornpoutid offknces.-(1) The sing authority] may, 
at any time, accept from any person, who has ted an offence under 
section 18, by way df composition of such 
exceeding one thousand rupees or double 
whichever is greater. 

(2) On payment of such sum of money as 
sub-section (I), the '[Assessing authorityf 
to the Court that the offence has been 
further proceeding under section 18 shall 
respect of the same offence and the, said 
the accused, as the case may be. 

20. Bar of pruceedings.-No lie against any 
person authorised under this or purporting 
to have been done in good 
thereunder. 

Civil Court JhpU have 1 
t or a ~ y  '(Assessing 
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C b ~ ~ n a r c R t  or my tfAswaiag authority] exercise any powers vested in it , ' 

9t hhf by or lgnder this A d  q the & made the . , 

22. Rejb&-The '[Assessing authority] shall, in the prescribed manner, 
ref& to a rogkterd m e r ,  a- in this bhalf, any amount uf tax 
paia by sucb owner in excess 'of the amount due from him andm this Act. 

g22-A. Rei%@cdolt of i~iM&e.-(1) The Conkmissioncr, Appellate 
Autkoriy, Assessing authority or any authorised & i  may, either on hi 
own ardion or on an application, at time within four years from tiie date C- 

d any ordgr passed by him, rectify any mistake apparent on the face af ." I- 

any order mode by him : 

Provided that no such rectification which has the effect of enhancing 
the demand or reducing the refund shall be made unless the affected ' 
pcrson is given a reitso'nable o~jwrtunity of being heard. 

(2) Where such rectilication has the effect d enhancing the demand, 
the assessing authority shall serve on the affected person a fresh wtiee of . 
demand .for the extra amount of demand]. 

23. Power to make ni1es.--(l) The Government may make rules, 
consistent with this Act, for securing the payment of the tax and generally 
for -the purpose of carrying into effect the provisions of this Act. 

(2) In particular and without prejudice to the generality of the foregoing 
power, tho Govcrnmcnt may make rules,-- 

(a) prescribing thc mitnncr in which and the interval's and the places 
at which tax shill1 hc paid under section 3 and section 4 ; 

(h) prescribing thc aurhoritv or authorirics for the purpose of carrying 
out any function undcr any of the provisions of this Act ; 

I (c) prescribing the forms of tickets atxi receipts undcr scctjon 5 ; 

(d) prescribing 1fiC manncr and payment of .'(lax, penalty or any dkr 
amount payaMc undcr the Act.] 

I '(c) pbcscribbg the manner-of table of fares under section 11 ; 

(f) prescribing thc manncr inawhich appeak against assessment mar be 
.. ptekrreci: 

1. W b W ~ b y  Act XIX of I f e l .  s. 28. _ 
inrertediy&d, 6. b 
y iM. ~30. , 4 - 

.;IF-* 






